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Departmentalization of Postal
seals Industrial Cooperative society

1068. SHRI RAIJNI RANJAN
SAHU ! Will the Minister of
COMMUNICATIONS be pleased
to state :

(2) whether it is a fact that the
case of departmentalization of Postal
Seals Industrial Cooperative Society
is pending with Government sicnce
long ¢ and

{b) if so, what are the reasons
therefor ?

THE MINISTER OF STEEL
AND MINES WITH ADDITIONAL
CHARGE OF THE MINISTRY

OF LAW AND JUSTICE (SHRI -

DINESH GOSWAMD j (a) N,
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(b) Does not arise.

Violation of Traffic Rules by Private
Bus owners in Delhi

1069. SHRI RAJNI RANJAN
SAHU ¢ Will the Minister of
SURFACE TRANSPORT e
pleased to state :

(a) whether it is a fact that the
private bus-owners under DTC
operation are not complying with
the instructions of DTC regarding
bus stoppages, time schedyle, load-
ing capacity and speed limit ; and

(b) if so, what is the number of
cases brought to the notice of Gov-
ernment and the action taken against
the owners/drivers of theése buses?

THE MINISTER OF SURFACE
TRANSPORT WITH ADDITIONAL
CHARGE OF THE MINISTRY
OF COMMUNICATIONS (SHRI
K. P. UNIKRISHNAN) : (a)
and (b) For the purpose of regula-
ting operation of Private buses under
the DTC, regular checking is done
by Checking Staff under the super-
vision of a Semior Officer of DTC.
In addition, a Joint checking force
comprising DTC and Police Offi-
cials remain mobile in the city and
carry out regular checks on private
buses. The violations as and when
detected are dealt with, by imposi-
tion of penalties and issuance of
warnings, During September
1989—February 1990, the penalty
imposed has been Rs. 3.49 lakhs.

DTC has intimated that there
has been no case where the private
operator has not complied with the
instructions.

Setting of National Highway
Authority

1070. SHRI RAJNI RANJAN
SAHU : Will the Minister of
SURFACE TRANSPORT be
pleased to state ¢

(a) whether Government pro-
pose to set up a National Highway



